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New Delhi this the
3rd day of Mar

dh, 1998

.T.rB K M AGARWAL, CHAIRMANHON-BLE SHRl JUSTICE K.
c «HR1 R K- AHOOJA, member (A)HON'BLE SHRl R-

Shri Praful la Kumar ^ ̂ g^gtava ,

R/°o if %asVGuru Angad Na.ar.Road Ni.l , Ratparganj,
DelHi , ,

^  s. Murthy, Advocate )
( By ShrI P- '• _

-Versus-

App1 i can t

1
Union of '""^'i^istrrof Labour,
ir'^^'lhakt^Bhalan,r^fMarf New Delhi .
The Chief Labour Commissioner,
Shram Shaktr Bhawan,
Raf i Marg, ,
New De i h i •

Union Publ ic Service Commission,
Dholpur House,
Shahjahan Road,
New De1h i •

Responden t s

o  R u e "
\

Shri Justice K. M. Agarwa appHbant on
Heard the iearned counsei tor

adm i ss i on.

r::: -
rif»r was chal lenged mThat order wa_ Court. The

'  thereafter the matter went to^the
supreme Court remanded the mat er directed

The Tribunal thereafterre'-cons i derat I on .
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^  .Heappenate aut.o.Uv to -oide ..e pend.n. ap
...ppncapt apa.nst t.e P^aeP , ot Pe.pva, t
3_.e. ,n appeal , the . I ac , p I I nan. apt.cr i tv Pas
,he l.Pu.pe. oP.ep a,tePla.thepena,t. of -pva,
into that of compulsory retirement.

3. -By this appl ication, appl icant wants a
direction to respondents to take a further
view in the matter of penalty looking into the nature
ond gravity of the misconduct a,Ieged against him. We
are of the v i ew that app I i cant has def i n i te I y got a
nel ief from the appel late authority in so far as the
penaity is concerned. Misconduct having Peen found
proved, this Tribunal has no .urisdiction to say as to
Whether the penaIty imposed Is commensurate w,th the
pnoved miscoudnot or not. Once the misconduct ,s
proved, we have no a Iternative but to uphold the
penalty imposed by the authorities on the basis of the
materials before them.

4. Under the circumstances, we find no
+ vnic: OA is hereby

interference. Accordingly,

summari ly dismissed.

( K. M. Agarwal )
Chairman

( R. K^^AtrtS^a )
ffember (A)
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